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IW the CENTHAL ADr-! in istrat ive tribunal
PRINCIPAL BENCH, NEJ CELHI.

MP 34A8/92 Date of Decisionj2.8«93
OA 2873/92

*Shri l^ukcsh Kumer sno Ors. ... Applicants
Versus

Union of India Respondents,

Hs. Raman Arora,Proxy counsel
for the Isained counsel for .
Shri B.S. Bainee ... Counsel for the applicants.

hri H.K. Ganguani ... Counsel for the respondents,

CORAH: The Hon. Hr. C.3. Roy, Hember(B)
The Hon. Hi;. B.R. ALICE, He(nber(A)

JUDGE H E N T CCral)

(bv Hen.Hember(B) Shri C,3, ROY)

Tne applicants in this case hsue claimed the relief of

reoulerisstion of their services and to consider thsm for promotinr

to thf- next hipher grade of Helper Khalasi f rom the date their

juniors were promoted tnd give ^tJ^sequen tal benefit of fixation of
pav anci sllouantes etc.

2. The lec rned counsel for the responcentr: states that the pr-.cess •

of r07ulsriEstion and consequent action is on the veree of completic^

In the circumstances, to no into the facts of the case is not .Vil

necessary. Both the sides agree that this matter could be cisDO.e^ii^
of with the direction that the rospondentsj complete the exercis

V
within 3 months from the date of receipt cf this order, tpe

rescondents are e0 directed,

3. Uith the above direction, the OA is disnosed of with no order^'' '

&sto costs.
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